
IN TIlE CETRAL HJM1NiSTiXTIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A. No. 25 
	 97 

DATE OF DECISION 18-10-1989 

iRI DLi 	 JQ.i:.I 	Petitioner 

-iRI Y.V.jis-d-1 	 Advocate fr fhe. Petitjoners) 

Versu 
UN ION OF IND I & OTiR3 

-____ Respondent 

i-RI N..S1-L.VL)L 	 Advocate for the Responcitn (s) 

CORAM 

The Hon'hle Mr. p•, TRJDI 

The Hon'bleMr. 	jui JI'-I, 	iILF\ 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? Aj 

4, 	Whether it needs to be circulated to other Benches of the Tribunal? 	J'v 
TpRRt)-i? CAT! 	3.!2R-1 5000 



.44 	 : 2 : 

Shri Dipak :iasmukhlal Josh! 
ate (asuar Labour) 

Proj.ict, 
vestern Railway, 
Nadiad. 

Versus 

Union of India 
Through: The General Manager, 
Western Railway, churchga ce, 
Bombay. 

Chief Engineer, 
western Railway, 
Second Floor, 
Station Building, 
ehrnedabad. 

Mr.L.'j .Rana or his 
Successor in the office 
of xecutivc Enginoer (0) 
western Railway, 
Railway p era, hmedabid. 

Corarn : Hon'hle Mr. P.M. Trivedi 

Hon'ble i•Ir. P.M. Josh! 

: Petitioner 

: Resooridents 

: Vice Chairman 

: Judicia iember 

ORAL ORDER 

L)A/253/87 	 18/10/1989 

Per: 	Hon'ble Ar. P.M. Josh! 	 : Judicial Member 

In this application, the petitioner Stir! Dipak 

Hasrau3thlal Joshi has paryed that th respondents he 

directed to reins Late him in service with all consequential 

benefits in accordanc with the scheme framed by the 

Railway drninistration. Accordirici to him, he was ongaced 

as casual labour, in the year 1973 and worked upto 30.11.78. 

It is alleged that his services were terminated by oral 

order dated 30.11.197. It is alleged that his alairn for 

being considered in respcct of the benefits laid down under 

th scheme framee by the Railway Administration, has not 

been duly considerea. The respondents have opposed the 

application and denied the assertions made by the 

petitioner. In this regard, while relying on the written 

statencnt filed by them, in r/204/87 it is contended that 

the petitioner is riot entitled to the relief as prayed for 

as ha had left the work of his own accord. 



:3: 

t the time of e5:ission of this apelication which 

we restored to-day, we have beard Mr.y.V.hah and elr.N.S.Sbevde 

1arned counsel for the petitioner and the respondents 

rcseectiveiy. 

It is true, the petitioner has stated in the 

application that he had made a claim for availing the benefits 

of the scheme on 26.2.1987 but no cory thereof has been 

croduced ry him. During the course of his arguments, Nr.Sah, 

broujht to our notice that in fact the petitioner hc-A made such 

a claim and he has also obtained an acknoie:dgment thereof. 

e find that such claim,it filed by he petitioner in time, 

it ought to have been decided by the competent authority. 

in view of the decision of the Supreme Court in the 

cese of Dakshin Railway JLmployees Union TrivaCdUifl Division, 

vs. General :ianager, South 	a ern Rilay and Others (t-i!. 1e87 

s.c. 1153) , cc admit this application and at she same time 

disposed of the same by passing the followinj directions - 

The application is partly allowed. We hereby direct 

the resondent No.3 i.e. Executive Engineer (c), estcrn 

Railway, Ahrnrdabad to decide tee claim filed by the petitioner 

vide his letter dated. 26.2.1987, as epeditious1y as possible. 

The petisioner is directed to send a supplementary represent-

etiori aion'J with the copy of the claim which he has filed 

viSe his letter datd 26.2.1937 to the Respondent No.3 and 

its acknow1edgment. We have no doubt, the Respondent No.3 

whil considering th claim of the petitioner, } will also 

/ 	
consider the plea of th respondents that the petitioncr had 

voluntarily Lft the services and he shall examine the' service 

record and 	 advert to the :rovis ions of 

the scheme framed by the Railway dministration and decide 

the petitioner' s claim by a speaking order and shall 

communicLite. the same to ehc petitioner. 



C 

MA/72/88 & 
MA/20 4/87 

in 
OA/253/87 

Coram : Hon'ble Mr. P.M. Trivedi 	: Vice Chairman 

Hon'ble Mr. P.M. Joshi 	: Judicial Member 

3/2/1988 

Heard learned advocates £z Mr.Y.V.Shah and Mr,N.S.Shevde 

for the applicant and the respondent. Registry may fix a date 
ctr4c 

as early as possible. 

(P. •~Idi) 
Vice Chairman 

(P .M.Jo 
Jud i cia,ber 

V 

a.a.bhatt 

0 


